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               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C)  No(s).  3583/2022

(Arising out of impugned final judgment and order dated  08-04-2021
in WP No. 16178/2020 passed by the High Court Of M.P Principal Seat
At Jabalpur)

SMT. SURBHI BHADAURIA                              PETITIONER(S)

                                VERSUS

THE STATE OF MADHYA PRADESH & ORS.                 RESPONDENT(S)

(FOR ADMISSION and I.R. and IA No.29809/2022-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA No.29810/2022-EXEMPTION FROM
FILING O.T. )
 
Date : 01-04-2022 This petition was called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE AJAY RASTOGI
         HON'BLE MR. JUSTICE C.T. RAVIKUMAR

For Petitioner(s)
                    Mr. Dushyant Parashar, AOR

Mr. Dinesh Pandey,Adv.
Mr. Manu Parashar, Adv.

                   
For Respondent(s)
                    

          UPON hearing the counsel the Court made the following
                             O R D E R

Learned Counsel for the petitioner submits that the petitioner

happens  to  be  the  married  daughter  of  the  deceased  Government

servant, although has not been sponsored by the widow (petitioner’s

mother), still she has an independent right for being considered

for compassionate appointment under the existing scheme of Rules. 
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Rule 2.2 of the scheme clearly indicates that name has to be

sponsored  by  him/her,  the  deceased  Government  employee.

Indisputedly, in the instant case the name of the petitioner has

not been sponsored by her mother for the reasons best known to her.

 The  question  which  has  been  raised  by  the  petitioner  is

answered by rule 2.2 of the scheme of rules, needs no further

consideration by this Court. 

Accordingly, the Special Leave Petition stands dismissed. 

Pending application(s), if any, shall stand disposed of. 

 (POOJA SHARMA)                                  (BEENA JOLLY)
COURT MASTER (SH)                              COURT MASTER (NSH)
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